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[Shri Dipen Ghosh] even MPs, MLAs and 
public representatives also have to pay Rs. 
20, but the Railway Officials; IAS Officers; 
Government Secretaries will be exempted 
from payment. We had to bring it to the 
notice of the Minister about how the big 
Railway bosses behaved. 

SHRI SUKOMAL SEN (We&t Bengal): A 
little correction, Sir. 

First they issued orders prohibiting cars of 
MPs and MLAr to enter the cab-road. When 
they protested, they issued another order 
saying that all cars can be parked there, but 
they would have to pay a fee. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): The Minister should get the facts 
checked up. 

SHRI DIPEN GHOSH: I may tell another 
small thing. Suddenly in the Rajdhani Express 
AC Sleeper was put at the end or just near the 
engine. The AC First Class was kept at the 
centre. When we enquired they said it was for 
safety. We said: hovr could it be? I don't 
know; but I feel it could be for the safety of 
the people who travel by A.C. First Class that 
means Railway Board Members, Chairman 
and other high officials. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Has (he given this in writing or 
orally they have told you? 

SHRI DIPEN GHOSH: Yes. We had to 
take it up with the Minister. Even on small 
issues we have to go to the Minister every 
time and get the things rectified. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): I would like to know if it was stated 
in writing that this was required for safety 
purposes. 

SHRI DIPEN GHOSH: When the first 
inquiry was made, they said it Was for safety 
purposes. We pointed out how the AC First 
Class coaches could not be taken to. that 
position. Why? 

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Anyhow, you better check 
that up. 

SHRI DIPEN GHOSH: Sir, no train in our 
country runs on time. Not even the Rajdhani 
Express runs on time. Most of our MPs travel 
by Rajdhani Express every week or twice a 
week. Most of the time it does not run on time. 
If we write about this to the Railway Board 
Officials they give one reason or other, this 
way or that way. This is the efficiency of the 
Railway Board. Therefore; I demand that this 
white elephant must be dismantled. Why 
should we have the Railway Board in addition 
to the Railway Ministry? There is no need for 
it. 

With these words I conclude. 

MESSAGE FROM THE LOK SABHA 

The Illegal Migrants    (Determination by 
Tribunals)  Amendment Bill, 1988 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha signed by the 
Secretary-General of the Lok Sabha; 

"In accordance with the provisions 
of rule 96 of the Rules of procedure 
and Conduct of Business in Lok 
Sabha, I am directed to enclose the 
Illegal Migrants (Determination by 
Tribunals)  Amendment      Bill, 1988; 
as passed by Lok Sabha at its sitting held 
on the 29th March, 1988." 

Sir, I lay a copy of      the Bill      on the Table. 

I. RESOLUTION APPROVING RE-
COMMENDATIONS OF THE 

RAILWAY CONVENTION COM-
MITTEE—Contd. 

II. THE   APPROPRIATION   (RAIL-
WAYS) BILL, 1988—Contd. 

III. THE  APPROPRIATION     (RAIL-
WAYS) No.  2 BILL, 1988—Contd. 
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IV. THE  APPROPRIATION      (RAIL-

WAYS) NO. 3 BILL, 1988—contd. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Now the House will take up the 
Resolution and the Appropriation (Railways) 
Bills. 

SHRI YALLA SESI BHUSHANA RAO 
(Andhra Pradesh): Mr. Vice-Chairman, Sir, 
due to constraint of time, I have to confine my 
speech also. Anyhow, now I will touch upon 
the regional imbalances in the railway 
administration. There is a lot of rekionaV 
imbalance. Andhra Pradesh is having 4873 
kms. of railway line of which 98 jspr cent was 
laid before independence. Now after 40 years, 
only two  per cent more has been added. That 
is how the Railways are functioning in this 
country. We must take note of this fact. Take 
for instance the circular railway to Hyderabad 
which has been surveyed and a report has been 
submitted. The Government   has   taken   an   
initiative   and 

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): The Minister will look 
into  it. 



 

 
[Shri Yalla Sesi Bhusana Rao] the 

Railways also submitted a plan.    The State    
Government  proposed to give    Its share of 25 
per cent of the project. Likewise, the public  
corporation and the municipal corporation 
were also persuaded to pay  another 25  per  
cent  of the  project. The Railways have to pay 
only 50 per cent of the cost but unfortunately 
the Railway Ministry is asking to approach the  
Planning    Commission for funds directly    I 
think this is the first time that such    an 
atritude has  been  taken   by  the   Railway 
Ministry.    This is what I   have to say in 
regard     to  regional   imbalance   and     the 
Railways look in  a different form when the  
non:Congress Government is there in the 
States. 

The Railway Minister, in his Budget 
speech, has mentioned about some of the State 
Governments about their cooperation. 
Although so much initiative has been taken by 
the Andhra Pradesh Government, yet I am 
sorry to say that the Minister could not 
mention even a word in favour of the initiative 
taken by the State Government 

Sir, then I come to new lines about which a 
proposal has already been submitted. I request 
that the new BG line from Nizampupatnam to 
Ramagundam and Patan Cheruvu to 
Peddapalli may be included. Electrification 
from Kazipet to Hyderabad, the capital of 
Andhra Pradesh has not yet been done. This is 
very important lt is only two hours journey 
from Kazipet to Hyderabad. In order to cover 
this short distance up to the capital of Andhra 
Pradesh, electrification is necessary. I request 
the hon. Railway Minister  to  take  note of  
this. 

Then I come to the most neglected area of 
the Railways. It is from Waltair Division. It is 
in the S.E. Railway. It is not in the South 
Central Railway. That is the end of the S.E. 
Railway zone. The Railways are taking no 
interest as far as the development of the 
Visakhapatnam division is concerned. For 
example, there are two trains at the moment 
which the Railway Minister wanted to cancel. 
There is one link express that is originating 
from Vizag to Raipur and it will be connected 

 
to   Chattisgarli   Express.      It   is   a   direct 
t r a in    for  the   North   coastal   Andhra  Pra- 
desh  and  for  the   backward   Orissa  State. 
It would be  unfortunate  if this train    is 
cancelled.    Likewise, there  are two other 
trains for  which  there  is  a  proposal    to 
cancel      them.     That   is   Howrah-Madras 
Janata Express and then there is another 
train which connects two pilgrim centres— 
Puri to Tirupati.    They want to cancel it 
also.    The Railway Ministry, instead    of 
giving   some  more   facilities   is  cancelling 
the trains which are running on a regular 
basis,     lt   is  really very  unfortunate.    A 
long standing demand of the north coastal 
Andhra Pradesh for a superfast train from 
Vizag  to  New  Delhi  has   been   fulfilled. 
We are grateful to the Minister foT^TrrtSr 4|- 
But   I request a little change in the time 
table.     The train starts,  as  I   understand, 
at  6.30 from Visakhapatnam and reaches 
[he  next day  here.     That  is    a different 
matter.  But 6.30 at Visakhapatnam means 
it   covers     the  people   of  Visakhapatnam 
alone     Beyond  Visakhapatnam   there  are 
three  Andhra    districts.     There is    also 
Orissa.     The  people there  have  no  con 
necting train.    For the people who reside 
beyond   Visakhapatnam.  it  is   one    more 
night's   journey   to   reach   Visakhapatnam. 
So    if the  train  starts  at Visakhapatnam 
by   noon,   the  people of Orissa,  Viziana 
garam and, Srikakulam will also be bene 
fited.    So   I request the hon. Minister to 
alter the timings of the train. > 

I also appreciate the Railways for their 
performance as far as the gross traffic receipts 
are, concerned. Freight traffic also has increased 
considerably. But, unfortunately, the Railways 
could not generate their own funds. At the same 
time, ordinary working expenses have expanded 
inordinately. The expansion is from Rs. 5760 
crores in the current year's budget to an 
anticipated Rs. 6675 crores. The Ministry has to 
see that the funds are properly utilised and there 
is no negligence in the administration 

The most important aspect to keep in view is the 
philosophy of public utility. The Government 
cannot run like a private concern But, 
unfortunately, the Railway Minister has said 'good 
bye' to the philosophy of public uti l i ty in a 
welfare State. The increase  in  fares  and freights 
of all 
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classes on a slab basis rather than as a 
percentage of the current fares is nothing but a 
monopolistic game. The Railway Ministry 
could not curtail wasteful expenditure and bad 
financial management. There are, so many 
committees like 'he National Transport 
Committee and the Ra [way Reforms 
Committee. They have made useful 
suggestions after years of study. But these 
suggestions have not l given effect to. This 
should be locked into immediately. 

The Public sector organizations of the 
Railways, namely the lndian Railway Con-
struction Company and the RITES, are doing 
well. I congratulate them on their umance. 
They should get more contracts from abroad 
in the coming years. The Railway Finance 
Corporation has so far raised about Rs. 900 
crores of which Rs. 400 crores was in the 
current financial year. 1 would like to seek a 
clarification from the Railway Minister as ;o 
whether the funds are being spent for specific 
purposes. Are these funds proposed to be 
invested in Railway assets? 

\. far as the rolling stock is concerned, 
it is not commensurate with the growing 
traffic. Out of Rs. 552.60 crores allo 
cated in the next year's budget for rolling 
stock only Rs. 8.6 crores is meant for 
new orders. Tt is necessary to acquire 
more rolling stock. More attention is nec- 
iry to this matter. ' 

Lastly," turning to computerisation in the 
Railways, I am happy that in big cities 
reservations are being done by com-pu'erised 
processes. This should be expanded to all the 
places and to areas other than reservation also. 
Computerisation is necessary for freight traffic 
also. Other-it will become very difficult to 
manage freight traffic in the near future. 

With these few words, I  conclude. 
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"Running allowance is an allowance 
ordinarily granted to running staff for the 
purpose of duties directly connected with 
charge of moving trains and includes 
mileage allowance or allowance in lieu of 
mileage but excludes special compensatory 
allowance The Station Masters are also 
directly connected with safe, punctual 
running of trains and, therefore, deserve and 
demand running allowance." 
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"15 of these projects were sanctioned 
between  1969-70 and  1978-79 " 

"We have not specifically studied the 
effect of these delays in completion of new 
lines and resulting cost over-runs. We have 
not done it." 
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THE VICE-CHAIRMAN (SHRI JAG-ES 
DESAI): Jacobji has surrendered our time to 
you. 

SHRI CHATURANAN MISHRA: What 
can I do? You wanted to finish it today so   1 
have to rush through. 
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SHRIMATI BIIOYA   CHAKRABORTY 
(Assam): Mr Vice-Chairman, Sir, I come from 
the State where line Sum rises yery early but 
development in any form comes late; that is 
Assam. During the last forty years since 
Independence, there is no marked 
improvement in Assam so far as railways are 
concerned. In regard like to laying of railway 
lines, I would like to point out here 
emphatically that whatever development has 
taken place in Assam was durine the British 
rule only. Of course, the Britishers were not 
motivated by any lofty and sincere motives. 
They laid railway lines in Assam because they 
wanted 
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[Smt. Bijoya Chakraborty] 
to get tea from the Assam tea gardens. 
After Independence, even though the Gov 
ernment at the Centre has been making 
use of the resources from Assam, natural 
resources from Assam, like tea, 
oil,      timber      etc.      It     has not 
thought of developing Assam in . terms of laying 
new railway lines. There has been no significant 
development except the broad gauge line up to 
Guwahati. There are many places, many sub-
divisions, in Assam, whetre there is no railway 
line at all. 1 come from Mangaldoi, which is a 
district, but this town is not connected by 
railways. So far as the speed of trains is 
concerned, the less said the better. in some parts 
of Assam people prefer to travel by bullock carts 
rather than by railways. One example will be 
sufficient. To go to Bombay from Delhi it 
requires simply 15 'hours, the distance being 
1400 kms. approximately, but if you have to go 
from Delhi to Guwahati the schedule time taken 
is 47 hours to cover 1800 kms. But one is not 
sure whether during those 47 hours one will 
reach Guwahati because sometimes it    takes 
three nights also. 

Sir, I would like to narrate my own experience of 
travelling by North East Express. on 13th 
February last I travelled by this train. I got the 
reservation from the Parliament House 
reservation counter. I was travelling with my 
children. I was informed that there is neither AC 
coach nor 1st class compartment because all the 
bogies were cut off. One ticket collector asked 
me to board any second class bogie. Ultimately, 
when entered the second class compartment, I 
found the compartment full of human filth. The 
compartment was so dirty. I asked them to clean 
it but they refused to do it. Then I asked them to 
provide me tiffin and bed rolls but I got no res-
ponse. So, that is the condition of the trains going 
from other parts of the country to Assam. 

Coming to the present Bills, there is no separate 
fund allocated for the development of railway 
amenities in Assam. There is a long-standing 
demand of Assam that fast trains should be 
introduced -in Assam.   There is a demand to 
introduce 

a train up to Tinsukia, This demand is 
longstanding, but the railways will never pay 
heed to the pending demands of Assam. So 
far as employment is concerned, hardly five 
per cent of the local people get employment 
in the railways. Here I would like to mention 
that if a vacancy is there in Assam railways, 
some interested others will fill up the vacancy 
from other States, transferring him and filling 
up the Vacancy. That is what is happening in 
Assam and that is why the number of people 
from Assam working in the railway 
department is very less. 

Assam is the State which gives most of the 
foreign exchange in the form of tea export, in 
the form of oil export, in the form of timber 
export, in the form of coal export, but what are 
we getting in exchange? Even when there is 
exchange of something between two human 
beings, they give and take something, but here 
in exchange we are simply getting a colonial 
treatment from the Central Government. So; I 
urge upon the Railway Minister to pay heed to 
our demands. He should see that each and 
every part of Assam is connected. Broad gauge 
line is constructed in both the Northern and 
Southern Parts of Assam. Communication is 
major factor of develop, ment. Superfast train 
should be introduced. Overbridge should be 
nwde in BG division like Bongaigoan. 
Dibrugarh, Tinsukia. Because the time is less; I 
do not want to explain all these things. 

I will only add one point while concluding 
that the means of communication is the only 
thing that can help in the alround 
development of a country. If minor additions 
in the form of development of railway lines 
are made in Assam; it will help the entire 
North East. Assam is in the Centre and while 
travelling six States of the North Eastern part 
of the country; one will have to cross Assam. 
That is why I urge upon the hon. Minister to 
remove the transport bottlenecks and adopt a 
positive approach to develop railway lines in 
Assam. 
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THE VICE-CHAIRMAN        (SHRI 
JAGESH DESAI): I shall put the resolution to 
vote.   The question is; 

"That this House approves the recom-
mendations made in paragraphs 11 to 14 
contained in the    Tenth Report of the 
Railway Convention Committee, 1985, 
appointed to review the rate of dividend 
payable by the Railway Undertaking to 
General Revenues as well as other ancillary 
matters in connection with the Railway 
Finance and General Finance; which was 
presented to the Parliament on the i 23rd 
February, 1988" 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): I shall now Put the motion 
regarding the Appropriation (Railways) Bill, 
1988 to vote. 

The question is: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
services of the financial year 1988-89 for 
the purposes of Railways, as passed by the 
Lok Sabha, be taken into consideration." 

The motion was adopted. 
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THE       VICE-CHAIRMAN (SHRI 
JAGESH DESAI): We shall now take up 
clause-by-clause consideration of the Bill. 

Clauses 2  and 3 and  the Schedule  were added 
to the Bill. 

Clause I; the Enacting Formula and the Title 
were added to the Bill. 

 
The question  was put and the motion was 

adopted. 

THE VICE-CHAIRMAN       (SHRI 
AGESH DESAI): I shall now put the motion 

regarding the Appropriation (Railways, as 
passed by the Lok Sabha, be question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of Tndia 
for the services of the financial year 1987-
88 for the purposes of Railways; as passed 
by the Lok Sabha; be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN       (SHRI 
 JAGiESH DESAI); Now, we shall take up ' 
clause-by-clause consideration of the Bill. 

Clauses 2 and 3 and the Schedule were added 
to the Bill. 

Clause 1; the Enacting Formula and the 
Title were added to the Bill. 

 

The question was put and the motion was 
adopted. 

THE       VICE-CHAIRMAN (SHRI 
JAGESH DESAI): We shall now take up the 
Appropriation (Railways) No. 3 Bill, 1988.    
I shall put the motion. 

The question is:"That  the Bill      to  
provideforthe authorisation of appropriation of 
moneys out of the Consolidated Fund of India 
to meet the amounts spent on certain services 
for the purposes of Railways during the 
financial year ended on the 31st day of March, 
1986 in excess of the amounts granted for those 
services and for that year, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): We shall now take up-clause-by-
clause consideration of the Bill. 

Clauses 2 and 3 and the Schedule were added 
to the Bill. 

Clause 1; the Enacting Formula and the 
Title were added to the Bill. 

 
The  question   was  put  and  the  motion 

was adopted. 

THE VICE-CHAIRMAN       (SHRI 
JAGESH DESAI): Now the House stands 
adjourned and will meet on Wednesday, the 
30th March, 1988 at 11 A.M. 

The House then    adjourned at fifty-
nine   minutes past seven of the clock 
till eleven      of      the clock  on   
Wednesday   the   30th August,  1988. 


